CENTRAL ADMINI*"RATIVE TRIBUNAL
o JODHPUR BEWCH: JODHPUR

ORIGINAL APPLICATION NO. 1422009
SR | ' Date of order: 19.07.2011
CORAM » '
o HON BLE DR. K B SURESH JUDICIAL MEMBER

T ,HON BLE MR SUDHIR KUMAR, ADMINISTRATIVE MEMBER

H.'--Sukh Dev Verma S/o Shrl Hanuwant Ram aged about 59 years, r/0 Nea

\’Mandore Garden Jodhpur, at present employed on t
ofﬁce of 224 ABOD (Erstwhlle 6. FOD) C/o 56 APO.

For the appllcant Mr J K Mlshra, Advocate.
%,.,)\ (q}x 11 }i .‘:'_“‘j._.x' it VLRSUS

1- Unlon of Indla through. Secretary to the Government of India, Mlnlstry
of Defence Raksha Bhanwan, New Delhi..

Eh r‘«‘!e

o '2 The Commandant 224 ABOD C/O 56 APO PIN 090224.

A 3 Assnstant Controller of Defence Accounts (ACDA)
ttttt JArea Accounts Ofﬂce (SC) Prem NIwas Polo II,- Mandore Road,
Jodhpur

yiAl,

..:u ' AN N [

RO E N '
_4 .Officer- -In- Charge Records AOC Records ® PIN 900453 C/o 56 APQ.:
...Respondents

For the 'r'e"s'bﬂo'ﬁw&e'nt".s— Mr ‘¥Mahendra Godara for Mr. Vineet Mathur. i
Respondent No. 2. | '

: None present for Respondent Nos L3 and 4.

cEE e R D ER (ORAL)
(Per Dr.lKB Suresh Judicial Member)

Heard the learned counsel for the partles

STEENV

E 2.- Mr Mahendra Godara counsel representlng the respondent Nc

D%

&, durlng the mterregnum of the prOceedlngs “argued that the penoc
" @ questlon was counted for service and payment orders have already b

gt// lssued to the’ "Bank. Mr. 3K Mlshra, would submit that he wflnd
‘later stage that the ﬂxatlon of penSlon etc. has not been correctly m
- He contends that he may be granted an opportunlty to raise this lss'ue
later stage, if need bey € B - | |
' '3. : In view of above, the O A is dlsposed of. The appllcant is d
thls Trlbunal if he ,;6 st|l| feels aggrigved

(Dr.K.B.Stresh)
M
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